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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
Original Application No. 196/2022
Hariom Gupta & Ors. .... Applicants

Versus

Nagar Palika Parishad, Loni & Ors. ....Respondents

ACTION TAKEN REPORT ALONG WITH THE AFFIDAVIT ON BEHALF
OF THE EXECUTIVE OFFICER, NAGAR PALIKA PARISHAD, LONI,
UTTAR PRADESH.

That the said action taken report is on behalf of the executive officer, Nagar
Palika Parishad, Loni, Uttar Pradesh, in compliance with the order dated
29.01.2024.

1. That is respectfully submitted that we have sent a letter to the Principal
Secretary, Urban Development Department, UP via Letter no.
1579/N.P.P.L.G.A./2023-24 DATED 16.01.2024 regarding the preparation of
DPR of sewage and drainage plan for the drainage of pooja colony of the
municipality area under AMRUT 2.0. A true copy of the letter is annexed here
as ANNEXURE 1.

2. That it is respectfully submitted that the DPR has been prepared and the

further process has been initiated. However, due to the course of conduct, the
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DRP is delayed a bit, due to elections which are to be held for the next two

months. A true copy of the DPR proposal is annexed here as ANNEXURE 2.

. That it is pertinent to mention here that the concerned DM, District
Administration is monitoring the actions in compliance with the order, it is
further mentioned that the Estimated withdrawal of 372000 litres of water, has
been taken from there on a daily basis to the sewage treatment plant, where

the water is treated.

That it is further mentioned that the applicant disclaims personal involvement
in the subject matter and refrains from visiting the site to assess the conditions

of the roads despite repeated calls.

. Further, it is pertinent to inform you that pursuant to the letter dated January
25, 2024, bearing reference number S. No. 613/Nine-5-2024-42 Writ/2023,
issued by the Joint Secretary of the Uttar Pradesh Government's Urban
Development Section-5 in Lucknow, approval has been granted to formulate
a sewerage drainage plan in accordance with prescribed regulations. A copy
of this approval is annexed herewith as ANNEXURE 3 . Consequently, the
entity is diligently adhering to the directives laid forth by the esteemed
National Green Tribunal, and the ongoing drainage work in Pooja Colony is

will be executed accordingly.

. That it is further mentioned that in several streets within the colony
(approximately 6 to 7 streets), septic tanks have been installed within
individual households for the disposal of domestically generated excreta,

while water resulting from routine domestic activities and cleanliness
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endeavours is channelled through appropriate means. However, the absence
of adequate sewage and drainage infrastructure has led to the accumulation of
water in the green belt area adjacent to Sector-1 of Trans Delhi Signature City,
Loni Ghaziabad, particularly near Ansal Estate. To address this issue, the
municipal authority is periodically draining the waterlogged area using pump

sets and jetting machines.

. That it is respectfully submitted that the map and layout plan have been duly
sanctioned by the Ghaziabad Development Authority, affirming the body's
adherence to regulatory standards. It is imperative to note that the organization
operates independently, focusing on public health and sanitation initiatives as
mandated. Consequently, the imposed penalty is deemed disproportionate and
not conducive to the organization's objectives. We respectfully request your

careful consideration of our position and accompanying documentation.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
Original Application No. 196/2022

Hariom Gupta & Ors. ... Applicants

Versus

Nagar Palika Parishad, Loni & Ors. .....Respondents

: W) ,
TRUE & Y AFFIDAVIT

I, Sh. Krishna Kant Mishra aged about 40 years s/o Sh. Ram Lawat Mishra is
presently posted as Executive Officer, Nagar Palika Parishad, Loni, Uttar

eving office at Loni, Ghaziabad, Uttar Pradesh presently in Delhi.

-
a4

| i ent
£ Y“?I'ﬁrat I am posted as stated above and well conversant with the facts of the pres

case and as such competent to swear this affidavit before this Tribunal.

2. That the accompanying report has been drafted by our counsel upon my
instructions.
i d the
3. That the contents of the accompanying reply are true and correct an

concealed therefrom.

Gie

“"?“"’7.“ .
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Verified on solémn affirmation at New Delhi on this day of April 2024, that

(he contents of the foregoing affidavit are true and correct tO the best of my

tmowledge and no part of it is false and nothing material has been concealed
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